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Final Order No. 21121 / 2018

Per : S.S GARG

On matter being called, neither the appellant appeared

nor is there any adjournment request despite notice having been



sent to them well in advance. We also note that the matter has
been coming up on Board repeatedly and was being adjourned in

the interest of justice.

2. Registry had raised an objection in this appeal that
appellant has not paid 7.5%/10% of the duty confirmed, since
this appeal has been filed after the amendment to Section 35F,
whereby the appellant is required to deposit 7.5%/10% of the

duty confirmed as mandatory requirement for hearing his appeal.

3. The learned AR submitted that the appeal should be
dismissed because they have not made pre-deposit as per the

mandatory requirement under Section 35F.

4. On perusal of the records, we find that the appellant
has not made mandatory pre-deposit as per Section 35F.
Accordingly, we dismiss the appeal for non-compliance of the

mandatory pre-deposit under Section 35F.

(Operative portion of the Order was pronounced
in Open Court on 09/08/2018)

P. ANJANI KUMAR S.S GARG
TECHNICAL MEMBER JUDICIAL MEMBER
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